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proceedings, The appointment letter was ul timately

issued @ 16-05-1989. [The/|applicant joined as Uffice
Glerk at Bhopal in grade Rsd260-400. After about ]4 years,

he was transferred from Bho®pal to Jhagnsi in the year,

1990. The applicant claim seniority o the basis of the
Headquarters letter dated [$-1-1990, In this connection

he made several representghions, however, when no attention
was pald to his request, he filed thig application, Learned

4 counsel for the gpplicant|has invited our attentijmm to the
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of the Heaa¥uarters letted dated 5-1-1990. Shri A.V.

srivastava, learned counsdl for the respondents submitted

that it should be left 1o the department to determine the
actual senijority of the applicant in the light of the
¢ judgement of the Jabal pur |Bench and the Headquarters
|

letter dated 5=1-1990.

3. Gonsidering the case| we dispose of this application
finaglly with the directioh that the apulicanrt shall make
reegentagtia to respondent no,), General Malager, central
Railway, Mumbai, V.1l. alohgwith the copy of this order and
copy of th judgement of Uabal pur gench and the letter of
the Headquarters dated 5+1-1990. The claim of the applicant

regarding the seniority Jhall pe cogsigered and |[determined
in the 1igEt of the aforesaid judgement within g period of
three months from the dale, it is filed before the authority,

4, There shall be no ogder as to costs,
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